By Advocate Shri H.C%Kapoor

CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH,
NEW DEIHI \ e

|

0,A.No,1811 of 1989

" New Delhi this 28th April,l1994,
CORAM: - _ _
Hon'ble Mrﬁs;R;Adige, Member(A)
Hon'ble Mrs. Lakshmi Swaminathan(J)

Shri R. C.Chaudhary s/o ShoNarayan Chaudhary,
r/o NUclear Research Laboratory,

I.A;R.I, New Delhi

. By Advocate Shri N;PandeY P

eeesessApplicanty

Versus

1, Director General,ICAR,

. Krishi Bhawan, New Delhi.

-2, The Director of IARI,

New.Delhi

;h;k%uﬁespOhdents%
| JUDGMENT |
By Hon'ble Mr. S.R,Adige, Member(a),

In this application, Shri R.)CYChaudhary,
who is working in Nuclear.ResearchALaboratory,IARI,
New De lhi has prayed for consideration for
promotion from category~I of Technical Services

to Grade T=-II=3 of Category II in the pay scale of

R5425-700/~(Pre-revised) wye if March,1978.

2, Accordlng to the applicant, while he was-

worklnc as/Dally paid helpsr, Plant Introductlon

D1V1510n in the IARI, New Delhi which is one of the

apprOX1matelyA50 such institutes under the ICAR,

he was éppointéd temporarily as..a Junior Seed ‘

Exchange Asstt, ih the said Division =

of Plant Introduction &iihibffecﬁzfndh:23?2?1976

vide IARI's appointment letter dated 19,2776, He




contends that one Sﬁri S.Chaudhary was alsc appointed

w1th effect from the same date as a Junior Seed
Exchange Assttd in the Horticulture Division in the

IARI but the appllcant has not produced a copy of

.that app01nﬁment le%ﬁer. It appears thau sometlne in

1977 consequent to/expension of Plant Introduction

aotivitles, the Plant Introduction Division was

separated from the IARI and was made a fulfledged
the ‘

Organisation named/National Bureau of Plant Genetic

Resources(NBPGR),vand the posts in the Plant Intro=

duction Division and their incumbents‘became part of

* this Bureaus The Bureau,’ however, contlnued to be

located w1th1n the IARI Campus Pooa in Delhi? The
aoplicant clalms uhat the Bureau is s part and
parCel of/izal and has no separate exlstence but

we have -no reason to doubt the averments made

by the reSpondents that consequenﬁ.to the expension

of Plant Introduction activities, the Bureajwas

. set up;which.although'located within the_IARI'Campus

-7+ had a separate and well defined existence,’

~and-the - cemiployees «cwere | . transferred along with

their oosts to ﬁhe Bureau, . It appears that sometime
in 16984 or a little hefore, ,the applicant wanted to
revert back to the IARI. He has alleged that a

‘letter was circuliated 1nd1cat1ng that he and others
. |

similarly placed were_likely to be transferred out

of Delhi and as he did not want to leave Delhif

he represenoed for returning beek to IARI He also

alleges that an undertaklﬂg was taken from him thao

he wouhinot claim promotion upon revertlno to IARI

while no such undertaking was taPen from any of -

othersé




D e -

3¢ What actually had happened, 3s.pointed out -
by the learned counsel for the. respondents,. is that

the appllcant for certain personal reasons wanted

the
. to come back tofIARI and filed representations

through proper chahne]. ThHose representations were
'con91dered and flnally on 13*2 84, the Chief

a letter :
Administrative Cfflcer, TART wrote /to the Director,
NBPCR (Anne xure-R1) stating that the applicant's
ppéyer for retuzn to IARI on compassionate ground had
been con51dered, and ube IARI could offer him a
post of Fieldman in the es»abllshﬂent of the Nuclear
Research Laboratory at the InStltuteT subJect to

certain condltlons. One of -the CO“dlulonS was that the
junior

. applicant would be ranked/to all existing regular -

uechnlcdl personnel 1n that ﬁrade to avoid disrupting
the senlorlty of the personnel already employed
therey beC ause ' after all the cppllCant w-as revertlng
upon his own request It is clear that this offer

was communicated to ohe appllcant,who in his. _
reply dated 273284 (Annexure-R2) stated that the
offer was acceptable to himd Thus,’ manifestly

the applicani is bound by the conditions contained

in the letter of offexry

4ﬁ - The appllcanu seeks inclusion of his name

in the lARI Of fice order dated 18, 3,178 (Anne xure=R4 )

\promoting CateCOﬁy I e"xp’oyeeo of the technical

services to Grade T-II=3 of Cacegory lI 1n the pay
scale of B5.425-700/~ (pre~revised) wieix March 1978
7Thls prayer is clearly untenable because in the

light of the facis noticed above, the applicant was not

"in the IARI, but in the NBPGR on 183378/




5., That apart, the relief sought is'with effect
from March,1978, which is clearly briqr to 13l11ig2
and,theiefore, beyond the'jurisdictionﬁof this
Tribunal to consider,! Further more, as pointed out
by the respondents, the representations filed by
the applicant-were rejected on 12;1l.86 and 3037.87
while this O,As itself was filed on 2434989 and,

therefore, is hit by limitation.

6£‘  Viewed-at from any angle, this application

fails and it is dismissed, No costs/

Lalells G > ffdy,
" (LAKSHMI SWAMINATHAN) = (S.R.ADIGE)
MEMBER(J) MEMBER(A)
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